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BEFORE THE NATIONALCOMPANY LAW TRIBUNAL, MUMBAI BENCH
CP No.: 1 079252lNCLTMBAvlAlV20l8

15. This Petition bearing No. 1079/252INCLT/MB/2017 is, therefore, disposed ofon the

terms directed above. The Leamed RoC shall give effect ofthis Order onlyafter perusal

of the Compliance report of cost imposed. The Company is directed to file all the

required documents and shall fulfil other relevant statutory compliances within 30 days

from Restoralion of its name in the Register of Companies maintained by RoC by

issuing the Fresh Incorporation Certificate as per the provisions of S. 2q (2). r^--t

16. Ordered accordingly. To be consigned to Records.

M. K. SHRAWAT
MEMBER (JUDICIAL)

Dated:27.0,1.2018
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